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Advocate for )'6'nr?• s K- rnw~ Advocate for 
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~1r_. B .Khan along with Mr. J .K. Misra,Mis:loeates, 
present for the applicant. 

-

Heard the learned advocates. 

After hearing for some time, it was sub­

mitted that applicant ma.y be permitted to f~ 

submit a repre sen~~t io.n to the corrpetent , Ji- J,. 

aut hq_r i"t:Y ag§:~n st t~, i_r_npugQ~d order and allav h 

to avail this ~\;medy; fhe- re~est on behalf of 

applicant seems to be very fair and he is right 

in doing so since the transfer made in the. 

interest of· administration is the prerogative 

of the executives. In ,this vie"t-l of the matter, 
the applicant may prefer a representation as 

requested on behalf of her am it is expected 

that the respondents would examine and decide 

the sanv:l as ~editiously as possibl~. 

The OA stands disposed of accordingly 

in- limine. 
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